LOK SABHA DEBATES

LOK SABHA

Thursday, August 33, 1978/Bhadrs
9, 1900 (Saka)

One—

The Lok Sabha met at Eleven of the Clack
[M=. Deruty Seeaxex in the Chair]

RE. ADVANCE PUBLICITY GIVEN
IN THE PRESS TO NOTICES
GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It has
been brought to my notice that advance
puhhcuty is being given in the to
various notices given by Members for
rairing matters in the House,

1 may inform the Members that giving
of advance publicity to notices for raising
matters in che House is in contravendon
of the provisions of Rules 334A of the
Rules of Procedure and Com}nct of Busi-
ness in Lok Sabha, which reads as
follows:—

*“‘A motice shall not be given publicity
by any Member or other person until
it has been admitted the Speaker
and circulated to Mem

Provided that a notice of a question
shall not be given any publicity until
thedayonwhich thequestion i answers
ed in the House.”

T srek co-operation of Members and the
press in the observance of the provitions
of this Rule,

11.02 hes.
PAPERS LAID ON THE TABLE

O1. INDUSTRY DREVELOPMENT Board
Burnovlu' (CenmxaL CONDITIONS OF
Szrvice) xuLes, 1978

THE MINISTER OP PETROLEUM
AND G!{EMIGALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

1 mlnyontbe’rableacnpyol‘t
Oil ndmtry Devehpmen Board Bn

% {General Goudniom of
¢) Rules, 1978 (Hindi and English

594 LS—1.

blished in Notificaticn No.

G. SR ag(ut) in Gazette of India dsted

the a6th August, 1978, under subsection

(3) of section 31 of the Oil Industry (De-
velopment) Act, 1974.

{Placed in library. Sa No, LT—2%37/78}

ANNvAL Reromrs or Kemara Fosssr

Deveroruent ComroraTion, KorTAYAM

axp Biaar State Forzst Daveromssr

ComPORATION, PATNA rFOR THE YEAR

eNDED gotm Jumm, 1977 AnD 1976-77,

TWO STATEMENTS D TIONS UNDER .
Emantiar Commobrres ACT, 1955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): l(bc'
lay on the Table:

1) A copy each of the
pc(n)nmmpncnon 61gA M
panies Act, 1956:—

(i) Annual Report of the Kerala Forest
Development Corporation  Limited,
Kottayam, for the year ended th
June, 1977 along with the ited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

Annunl Report of the Bihar State
O vt Devtlopment

tion
Linmcd, Pamna, for zhe yem-n
along with the Audited Accounts and

the comments of the Compuollcr and
Auditor General thereon,

(a) Two statements (Hindi and English
g the pesove mengoned ot (1]
rts mentioned st (1
“:)m.ve nid b)"?eomm for not laying
aimul the Hindi versions of
the reports,

[Placed in library. Sm No. LT—2738/78).
(3) A copy of the following Notifications
indi and English versiom) under
lub-oecuon (6) of section g of the
Essential Commodities Act, 19581—

G.S.R. ¢13(B) publithed in Gavevie
9 o ndi-thst&d)d&“r 6th Aume 1998,

Ordcr bli
&ot‘ﬁagon No. G?.E :::(E') duad
the 15rh June, 1972,



